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IN THE CENTRAL ADMINISTRATIVE TRI)AUNAL 
AHMEDABAD BENCH 

O,A. N 	24O/991 	
/e 

T.A. No. 

DATE OF E)ECISION 	89_190 7 

IriI. . Pap2va 

9 .2. Gocia 

. 	 Versus 

J:or ef Irc-.`ia and, Ors. 

fhri P. N. .avs1  

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. •r 	.1 • 	 Vje Ch irr:0n. 

The Hon'ble Mr. 	• • iiijtt 
	 :-er7er (J) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the fudgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? '- 

1h dlllI 



Shri H. . Panciya 

37, Anandnagar, 	
A Morbj 2. 	 prlicant.  

Advocate 	Shri B. B. Gogia 

Versus 

le Union of India 
through its secretary, 
Postal Department 
Goernment of India 
New Delhi. 

Senior Surerintndent 
' 	 Raji<ot Djvijo, 

Rajkot. 

Chief Post Maser General 
Gujarat Circle 
Ahmedabad. 	 Respondents. 

Advocate 	Shri P. H. Raval 

0 1, A L 	J U I) GB H E N T 

O.A.  St. 240/1991 
['?) 

Date : 8-9-1992. 

Per Hon'ble Shri N. V. Krishnan 	Vice Chairman. 

Shri B. B. Gogia for the ao- licant. 

Shri P. D1.  Raval for the respondent. 
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L'e :etr/. 

t:ee )JiCati 	:F 	 rj 

ureshi enters aopearaflCe for the respondent. In the view 

:m: 	jee in this matter, we do not find it 

F: dr any reply from the respondents. 

The aeplicants rievance relates to the aenalLy awarded 

to him in disciDlinary mroceedings. Initially the Senior 

jVISJ,Ona1 Inspector NorhiL awarded aenalty of censure 

hy his orders dared 21-8-1909 (Annex. A-al). The second 

resoondent (ienior Suoerintendent of Post Office, .ajhot) 

is:ued a notice for enhancing the nunishment (Annex. A-12) 

to which the a olicant submi e a renresentation (Annex. 

-13) . '-fter consirering thisj  the oenalty was modified 

a.: rei:ovl from se vice by tie order a atea 30-3-1990 

:.nnex. 14) 

In regerc to a 	 was sa vise the.3 it lies bo 

e:hncre , ji1: 	b (resonoent no. 3) 

I : rjra  

Chief Pont Naster General, esnontent 9o.3 against the 

enhanced enaity orcer is needing since 11-10-1990. It 

.3 



rd 

5 • 	In this circumstances, we direct the third 

respondent to consicer the eppeal dated. 11-10-1990 

filed by the applicant(Annexure A17 ), along with 

the original records of the case and dispoée it of 

in accordance, with law within three months from the 

receipt of this orcer, if not already disposed of 

and inform the anolicant of his decision. 

5. 	This 0 .A. is disoosed of with tbe above 

direction . No order as to cost. 

(R.C. Bhatt) 
	

(N. V. 	ishnan) 

iiember (3) 
	

Vice Chairman 


